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against 1/3rd merit,, quota, Compared to 

the other offiCials'jike R-4 to 73 promoted 

to Grade—Il under OT8P scheme, should be 

considered for promotion to Grade—Ill in 

Scale 160O-260 in their turn as per 

their seniority, whenever their erstwhile 

juniors in Grade—Il are consIdered far 

promotion to Grade—Ill by virtue of their - 

having completed 26 years of service in 

basic grade, without insisting on .the 

applicants completing the minimum prescribed 

years of service in the basic grade. All 

other conditions of 8CR scheme, except the 

length of service wjfl however, be applicable 

while 'considering their promotion to Grade—Ill. 

Consequently, in case the applicants are found 

suitable for such Promotion, they shall be 

promoted to Grade—Ill with effect from the-date.; 

their erstwhilejuniors wefe pronoted fronj 

Grade—Il to Grade—Ill with all consequential 

benefits including seniority and arrears of 

pay and allowances from such dates1  They should 
also be put on supervisor'y duties depending on 

their seniority,  

(iii) The 8CR scheme should be modified suitably to 

rotect the interest of the of Pjcjas like" the 

plicantsfor their promotion from Gr.II to Gr.III, 

T he above directions shall be Complied within a 

period of 4 months from the date of receipt. 'of 

a copy of this order, 

In the conspectue and circumstances of the case 

the request of the applicants for grant of 

interest on the arrears of payment as due and 

coit of applicetion is rejected. 

11. 
Thd application is disposed of accordingly. 

SECTWra OFFtCER 	' 	 '. . 
A1 AOMILSTRA1WE 	VWJANARADHYA) 	 (s. GL1JSANKARA) MEMBER(J) 	 1E(98ER(A) 

BAPLcrF 



to Grade-Ill in the first instance. If the clarification 

mtans that the promotion to Grade-Ill is based on length 

of service r  but promotion to Grade-IV is based on seniority 

in Grade-Il, the position has not been made vary clear and 

further this wI].l lead to an anomalous situation. In this 

connection, Dr. M.S. Nagaraja had already drawn our attention 

to the decision of the Principal Bench of this Tribunal in 

O.A. 1455/1991 decided on 7.7.1992, wherein the Tribunal has 

held that the promotion to 10% posts in scale Rs 2000-3200 would 

have to be based on seniority in basic cadre subject to 

fulfillment of other conditions in the BCR scheme. The clarifi-

cation dated 30.11.1992 has been issued after the Principal 

Bench had delivered the judgement dated 7.7.1992 in 0.A.1455/1991 

and still it does not make any reference to the same. However, 

we are not going further into this question regarding promotion 

to Grade-lU as this question has not been raised before uS. 

However, we would commend to the respondents to look into this 

aspect also and take appropriate action as deemed fit. 

Finally, Shri Padmarajaiah prayed that the 

respondents may be directed to look into this anomaly and take 

suitable action to remove the same. In our opinion, this would 

not be proper since more than 2+ years have been passed after 

the introduction of the BCR scheme vide order dated 16.10.1990 

and inspite of the representations dated 7.10.1991 and 29.4.1992 

and the filing of this application more than a year back, the 

) 
respondents have not come forward before us suggesting any steps to 

remove these anomalies. 

In the light of the above, we allow this 

application with the following directions to respondents 1 to 3: 

(i) 	In implementing the BCR scheme, the case 

of the applicants who are senior in 
Grade-I!, by virtue of their promotion 

k 
.... 



(00  in the basic grade cannot be allowed to act arbitrarily 

and create the situation in which the seniors will be in 

lower scale, while their juniors will be placed in the 

higher scale and will also do supervisory duties of their 

seniors. In our opinion, this is an unacceptable position 

and the BCR scheme has been introduced arbitrarily without 

looking into the possible adverse effects on officials like 

the applicants. Even the clarification dated 30.11.1992 

issued by the respondents brings out this armeloue position 

very clearly. They have clarified that the officials like 

the applicants promoted to Grade-Il against 1/3rd quota 

will continue to rank senior to those who are promoted to 

Grade-Il under OTBP scheme. However, overlooking such seniority 

the BCR scheme grants promotion to PvO junior officials 

promoted under the OTBP scheme solely on the basi'of having 

completed 26 years of service in the basic grade without 

modifying the statutory recruitment rules, We do not find any 

justification at all in such senior officials also not being 

promoted to Grade III as per the seniority, while granting the 

promotion to others based on their length of service 

9. 	Further, para-3 of letter dated 30.11.1992 reads as 
underi 

"Para-3: Such officials will retain their seniority 
even if their juniors had been placed in the pay 
scale of Rs 1600-26609  that is, Grade-Ill on 
completion of 26 years of service. It is further 
clarified that the promotion of such officials to 
Grade IV, that is in the pay scale of Rs 2000-3200 
will also be governed by their seniority as stated 
above." 

616 are unable to understand the real purport of the above 

clarification. If the senior officials ,who had been promoted 

to grade-Il in the 1/3 rd merit quotaare to be denied promotion 

to grade-Ill due to the fact that they have not completed 26 years 

'1 of service in the basic grade, it is not clear as to how they 

could be promoted to Grade-lU in scale R. 2000-3200 based on 

their seniority in Grade-IIwhen they have not been even promoted 
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Dr. S.M. Ilyas Vs. ICAR reported in 1993 (1) SLR(SC)60. 

In that case the app]icants,who were senior in the grade 

of S—Il and S—Ill scientietswere given the higher pay 

scale as per the impugned notification9since they had not 

completed the required length of service in ARS. Shri 

06  

PJayayanaswamy argued that the ratio laid down by the Supreme 

Court in Ilyas4 case will Squarely apply to the present case, 

We observe that in para-6 of the judgement in Ilyas's case 

the Supreme Court ha4. observed as unders 

"Para-6: We have considered the arguments 

) 	 advanced by the learned counsel for both the 
partie8 and have thoroughly perused the 
records. It is no doubt correct that while 
introducing the new scheme of pay scales and 
fixing new grades of posts, some of the incumbents 
have to pttto less advantageous position than 
others,but at the same time, the granting of 
new pay scales cannot be allowed to act arbitrarily 
and cannot create a situation in which the juniors 
may become senior or vice verse". 

In the present case also the applicants )who are 8eniozin 

Grade—It and were doing supervisory duties,are allowed to 

continue in Grade—I!, while their juniors have been promoted 

to Grade—Ill as a result of their having 2 years of service 

in the basic grade and have also been given supervisory duties 

while withdrawing the supervisory duties from the applicants. 

At the same time, we observe that in Ilyas$case the admitted 

position was tht such posts of S—It and S—Ill were also filled 

by direct rscrujtent from public as well as by merit—cum—seniority 

from amongst the members of the ARS, in the present case, 

even though there was no direct recruitment to Grade—II,the 

officials like the applicants were promoted to that grade even 

before the introduction of the OTBP scheme against 1/3 rd merit 

quota. Thus, the applicants have become senior by establishing 

their merit and have been doing supervisory duties also. Thus, 

the, introduction of the new scheme of promotion after 26 years of 

.. . .18/— 



completed 26 years of service in the basic grade or not. 	 - 

To this extent the 8CR scheme as envisaged without any 

amendment to the existing recruitment rules is arbitrary, 	 - 

illegal and violative of Articles 14 & 16 of the Constitution. 

7. 	 Dr. Nagareja also brought to our attention 

the judgement of the Principal Bench of this Tribunal in the 

case of Smt. Santosh Kapur & Others Us, Lhion of Indj8  & Ors, 

(0.A,1455/1991) decided on 7.7.1992. Kowevar, we find that 

the question considered in th&tapplicat 10fl 18 with regard to 

the filling up of 10% of the posts in scale Ks 1600-26609  which are 

placed in 2000-3200 under the 6CR scheme, whereas the question 

involved in the present application is regarding promotion 

from Grade—Il in scale Rs 1400-2330 to Grade—Ill in scale 

Rs 1600-2660. Even in that case while directing that the promotion 

to 10% of postin scale Ks 2000-32.00 would have to be based on 

seniority in basic cadres subject to fulfillment of other 

conditions in the 8CR scheme, the respondents were given discretion 

to consider the promotion of the employees who may be senior 

to the applicants in that case in scale Fs 1600-2660 and who may 

have already been given the scale of Ks 2000-32009  intead of being 

reverted by suitable adjustments in the number of posts by upgradation 

as necessary. The Full judgement in that case has not been 

produced before us. Further, we observe that the other important 

quastion8 raised in this application like modification to the 	L 
recruitment rules through administrative instructions and promotion 

from scale Ks 1400-2300 to Ks 1600-2660 have not been considered 

in that case. Pence, the decision in Santosh Kapur's case cannot 

help the respondents, 

88 	 On the other hand, Shri. Narayanasway drew our 

attention to the judgamant of the Supreme Court in the case of 

. . . . 1 7/.. 
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Dr. Nagaraja  contended that in any sooh scheme, only the 

interest of the majority of the staff can be protected and the 

interest of a few may be affected. We are not impressed with 

the arguments of the respondents. We are aware that in the case 

of R. Prabhadevj Vs. Union of India reported in AIR 1988 SC 902 9  

the Supreme Court have held that the seniority in a particular 

cadre does not entitle L public servant for promotion to higher 

poet unless he fulfills eligibility conditions prescribed by 

the relevant rules. They have also stated that seniority will be 

relevant only among persons eligible and seniority cannot be 

substituted for eligibility nor it can override in the matter of 

promotion to the next higher post. However, this dscision will 

not come, to the help of the respondents in the present case since 

we have already held that the recruitment rules have not been amended 

and the recruitment rules do not provide for the eligibility 
of 

condition of 26 years/service in the basic grade for promotion 

from Grade—Il to Grade—Ill. Similarly, Dr. Nagaraja's submission 
3 

that in any such scheme a few individuals may be affected cannot be 

appreciated since under the 8CR scheme, the officials like the 

applicants are Øsprived of the right for promotion to Grade—Ill based 

on their seniority in Grade—Il as per the existing rules .,which have 

not yet been amended. As pointed out by Shri Narayanasuamy, the 

anamolys arisen due to the fact that the 8CR scheme has not provided 

for any relief to the officials like the aPPlicants)who are seniors 

in Grade—Il. We are of the view that since the scheme is mainly mepnt 

Ct 
to provide the relief' of giving,second promotion after 26 years of 

service, the sll number of staff9who have already bev officiating 

in Grade—Il for a large number of years before the contesting respondents 

are promoted to that grad.)  can 	also be 	given the relief' by 

éonsidering their cases for promotion to  Grade—Ill as per their 

4 
seniority in Grade—lI, irrespective of the fact whether they had 
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that A-I to 3 have stated, as already indicated in their 

reply and has clarified in their letter dated 30.11.1992 

(supre), that the officials, like the applicants who are 

already promoted to the pay scale of Ph 1400-2300 in the 1/3rd 

quote of LSG will rank senior to those who are placed in the 

scale of.  Ps 1400-2300 under the. OTBP scheme as already provided 

for in pare 22(b)(ijj). R-1 to 3 have also clarified•jn the 

same letter that while such officials will retain the seniority 

even if their juniors have been placed in the pay scale of 

Rs 1600-26609  that is, from Grade-Ill on completion of 26 years 

of service ,will be eligible for promotion to Grade-It! in scale 

Ps 2000-3200 based on the seniority as stated above. He, therefore, 

contended that the 8CR scheme is arbitrary, illegal and violative 

of Articles 14 & 16 of the Constitution in that the applicants, 

who are senior are not being placed in the higher scale of 

Ps 1600-26009  that is, Grade-Ill, above their erstwhile juniors. 

6. 	Shri Padmarajaiah submitted that the officials like the presert 

applicants did not question the validity of the OTBP scheme 

since their positions were safeguarded. However, they are now 

promotion 
challenging the 8CR scheme, He further argued that the 8CR/scheme 

is based on length of service and not under any quota or percentage. 

He Strcngly argued that seniority and eligibility for promotion 

are 2 entirely different matters and since the applicants have 

not completed 26 years of service, they are not eligible to be 

placed 1n Grade-Ill. Dr. N.S. Nagaraja, aparing for some of 

the private respondents argued that since the 8CR scheme has been 

evolved in consultation with the staff unions for giving benefits 

to a very large number of staff who have been stagnating without 
of 

a second promotion even after 26 years/service, the officials like 

the applicants who form a small minority and who are not getting the 

benefit of the BCR scheme cannot challenge the validity of the scheme, 

I ç 1. 
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representations have also not been disposed off fully except 

for the.lerifict
.

ry/no.27..4/a7..ctII (Part—I)-dstsd 30.11.992 
................................... 

by which the seniority of the applicants and other 7similarly 

situated officials promoted against 1/3 quota has been 

protected inGrade-Il. It has also been pointed out in this 

order that such a provision is already availabl, in pare 22(b) 

(iii) of the &P Time Bound Promotion (map for short) scheme 

introduced under letter dated 17.12.193. 

5. 	 The next point urged by the iserned counsel 

for the applicant is the alternative relief prayed for by the 

applicants, that is, to direct the respondents I to 3 to consider 

the case of the applicants for extending to them also the 

higher scale of pay of 1600-2660 with affect froethe 

respective dates their juniors were extended the said scale 

of pay with all consequential berfits including arrears of pay, 

seniority etc. Ho drew our attention to the OTBP scheme 

introduced under letter dated 17.12.1983 (Annexure—D). As per 

the clarifications issued under pars fl(b(Iii) of. the above 

letter promotion to the LSG 1/3rd an the basis of the departmental 

examination will be abolished on introduction of the scheme. 

However, vacancies falling under LSG 1/3rd quota upto 31.12.1982 

will be filled in accordance with the instructions. It was further 
of 

clarified that the introduction/scheme will not •ffsct officials 

who have already been promoted on regular basis from the basic 

grades to the next higher grades before 30.11.1983under the 

SXi8ting rules and they will rank en—block senior to the officials 

who are placed in the next higher scale in pursuance of the 

new scheme. Shri Narayanasvamy pointed out that in the 8CR 

I r7  heme introduced under letter dated 16.10.1990 (Annexure—E) 
(1 	 I \ 

-tese safeguards provided for the seniors like the applicants Cr 	 _a- 

Under the OTBP scheme have not been provided. He further submitted 
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In this application Piled Under Section 19, of 

of the *iministrative Tribunals Act, 1985 the applicants are 

at present working as Section SUpervisors Grade-Il in scale 

Rs 1400.-.2300 after having been promoted against 1/3 merit quote 

at pr the recruitment rules against uacancie& available as on 

15.2,19e1, 	They are aggrieved by the 	fact that the respondentr 

who are junior to them in the grade of Section Supervisors 

Grade-I! have been promoted to Grade-Ill in scale Fh 1600-2660 

under the scheme of Biennial Cadre Review (8CR scheme for short) 

intaducd under letter no.27-4/87-T(-1I0) dated 16th October, 

1990 (Ann xure—E) ovirlooking their claim for promotion to 

Grade-III based on their seniority. 	They have prayed far a 

declaration that the 8CR scheme is void, illegal and dieorie- 

notary as' also the fixation of pay of the contesting respondente 

as void and illegal o 	in the alternative directing the 	reepandants 

(A for short) I to.3 'to consider the aus of the applicants for  

extending to them also the higher scale of Graf-IlI from the. 

respective dates their juniors were promoted with all consequential 

benefits including seniority, arrears of pay etc. 

2. 	The facts of the case are not in dispute. 	The 

applicantS were promoted under 1/3 merit quote in the year 1981 

against the vacancies existing in Grade-Il in scale fb 1400-2300 

and they Pave been doing supervisory duties till date. 	With the L 

introduction of the 8CR scheme under order dated 15.10.1990 

(Annexure.4),a second time bound promotion on completion of 26yore 

of service in the basic grade was introduced. 	with the introdu. 

ction of this 9CR .chsme,..Re4to'73,,whb Were juniors to the 

applicantin GracM-IIwer. promoted to Grads-Ill by virtue of their.  

1 



65. Smt. Santhu Peters 
Section Supervisor (a) 
0/0 D.E. Rural 
8.V.1 Iyanqar Road 
Bangolore-9. 

56. Shri H.M. Puttamadaiah 
Section Supervisor (a) 
c/c D.E. Rural 
St/K lyangar Road, Sangalore-9. 

67. Shri P.S. Blachandran 
Section Supervisor (0) 
0/0 Chief General Manager (T) 
D.A. Circle, No1, 
Cockbu'r Road, 
Bangalore-51. 

Shri Mohammed Hussain 
Section Supervisor(0) 
0/0 D.E., M.N. City Telephone 
Exchange, Sarnpangiramnagar 
Bangaiore-27. 

Smt. K. Kanakavalli 
Section Supervisor (a) 
A&P II, B. Section 
0/0 General Manager 
Telecom District, Bsngalore-9, 

Smt. C. Rhagirathy 
Section Supervisor (a) 
General Section, Corporation 
Sank Building, S.C. Road 
Bangalore-9, 

Smt. lalini C. Iyengar 
Section Supervisor (a) 
0/0 1..C.T.R. (c) 
Mahaveer Complex 
K.G. Road, 
Bangalore-9, 

Shri C. Lakshminarayana Rao 
Section Supervisor (a) 
0/0 D.M., S.T.S.R., Infantry Road 

J 	 Bangalore-560 001. 

Shri N. Govindaraghavan 
Section Supervisor (a) 
Circle Telegraph Store Depot 
Magadi Road, Banga]ore-23. 	• ....... Respondents. 

M.S. Pdmarajeiah, S.C.G.S.C. for A-I to R-3 & 
. 	J. M.S, Nagaraje Advocate for R-9,IItol5,20,24,25, 

ri 	
• 	

35 9  37, 48, 6 	) 

This application having cone up for Orders before the 

ibunal 
di 

today, Hon'ble Shri S. Curusarikaran, -1mber(A), made the 

followings 



55. Strt. H.M. Saujthrj 
S9CtionSupejfl 	(0) 
C.R. Section 
n/a General 1°nai9r 
Tlecom District 
Ba.flgalore_560 009, 

P*16Shj B. Prekeeh 'Keut 
Seation Supervj.sor.(0) 
works Accounts Section 
Ielecom Bldg., Bangalora_1.. 

Sht B.haboobjan 
Section Supervisor (0) 
0/0 C.0 9  New Lines 
Cauiery Shaven, 
Bangalore..5 009. 

Smt. V.R. Rajeshwarj 
Section Supervisor (a) 

New Liflee 
Cauvery Bhavan 
Bangalore...g. 

$mt.K. Radhaa 
Stjø SUpervisor (0) 
LSectjon, City.  
I81QI3JM ; chQflgé 
88n,galoze_.27. 

60.'ShrjS.K. Narayena 'Re 
SQctiøn Supervisor (o 
'0/c .C.R.O.(C), Pahaveer Complex 
K.C. ROad, Bañgalàre.i.g. 

61 Shrj K. Srjnjtjaaa 
I Section - Supervisor (o) 
0/0 46stt. Engineer, Central 
0/0 Ist, K.G. ROad Post africa 
Bldg. , Bangalore..g. 

Smt. ':l Kalavathy 
SeCt,flñ5upetvjaor .10) 
tIlsoor Telephone Exchange (Indoor) 
Baflgalóre...560 008. 

I, 

—j 

63. Uri T. .'Gopal . 
9ctiofl Supervisor(0) 
p 	n /a. Gera1.anagr 	' 
,reeom District, SangajØr..g 

.64. Shrl 11. .PJarayana 
*9CtioflSup,jsor (a) , 	' OlD D.C. Coasoji Cable project 
28, 27tt Cross, Banashaflkarj II Stage 
¶angalore...20. 
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45, Shri B.V. Sraenivase Rac 
Section Supervisor (o) 
0/0 AOTR(R) 
Swethi Complex 
Barigalore-21. 

Shri V.V. Chandebai 
Section Supervisor (0) 
0/0 AOTR(R) Swathj Complex 
Binçjalore-21. 

Shri Dhermam Srinivasan 
Section Supervisor (0) 
Works Accounts Section 
Telecom Bldg., 8angalore-1. 

j 
Shri S. Santhanam 
D.A. T8P/0/0 C.O. (Central) 
Mahaveer Complex, K.G. Road 
Banga lore-9. 

Shri N.S. Ilalanianj 
O.A09  TSP, 0/0 the c.o.(c) 
Pahaveer Complex 
K.C, Road, 8angalore-9. 

50, Shri P1. 3egannathan 
} 	 Section Supervisor (0) 

Carrier and U.F.T. Installation 
II Floor, Corporation Bank Bldg., 
S.C. Road, Banga]ore-9. 

51. Shri U.K. Pandurengen 
Section Supervisor (0) 
0/0 C.C.M.T., D.A. Circle 
61, Cockbt.irn Road 
Bangelare-51. 

52, Shri P.V. Ramachandran 
Section Supervisor (0) 
0/0 C.0., New Lines 
Cauvery Bhavan, Bangalore_9, 

53., Shri G.S. Krishnemurthy 
Section Supervisor (o) 
0/0 C. 0. New Lines 
Cauvery Bhavan, Bangelore-9. 

I 	' 	4. Shri M.A. Raghavaiah 
' i 	t2 Section Supervisor (0) 

T 	' M.M. Section, City Telephone 
- 	" 	 i Exchange, Sampan%giramnagar 
\ Bangalore-560 027. 

- 



3 Shri C. Negeraja Reo 
Section Supervisor (0) 
0/04e9tt.Engi,ar. 
Central Outdoor, CMX Bldg., 
Bangalore-1. 

Shri. 0, Muddaiah 
Section Supervisor (0) 
0/0 AOTR(R) Swathi Complex, 
BOngalore-21, 

Smt. N.S. Urns 
Section Officer (o) 
0/0 AOTR (R), 
Swathj Complex 
Bangalore-21. 

Shri N.K. Krishnappa 
Section Supervisor (0) 
A&P II B-Section 
0/0 General Manager 
Telecom District 
Bangaiore9, 

Shri S.N. Bhagavan 
Secticn Supervisor. (0) 
Recruitment ect1on 

\ 	0/0 Garrai'Nanager 
TeiecÔrnDjétrjct 

\ Bangalora-9. 

Nra. K. krishnamurthy 
Section Supevisor (0) 
0/0 DIT.T.0 11thC,oas 
Malleewaram, Bangalore3. 

Smt. K.S. Prema 
Section Supervisor (o) 
0/0 co. (Certra1) 
Mahavoer Complex 
K.G. Road, Bangalore9. 

SRt. Shanthakumarj 
Section Supervisor (o) 
0/0 Aset. Engineer 
SHM-II, Shenkarapure 
Telephone Exchange 
Sangalore-19. 

H 	 44. Shri. T. Padmanabhan 
'Section Supervisor (a) 
Cash.Seàtjon H 

0/0 General eneger 
Telecom District 
K.G. Road, Banga1ore9, 

k 
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& 
28. Smt. tiijeye S. Murthy 

Section Supervisor (0) 
C.S.C. 3eyanagar 
Jeysnagar Shopping Comp].ex 
Jayenagar, 8anglore-11. 

(79-Section 
hri H. Nagerajen 

Supervisor (a) 
Welfare Section 
0/0 General Manager 
Telecom District 
K.G. Road, Bangalore-9. 

30, Sbri R.S. Muruls 
Section Supervisor (0) 
Cable Planning Section 
Amenity Block 
CMX Compound 
Bangalor.-9. 

S*t, G. Prabhavathi 
Section Supervisor (0) 
Ul3oor, 0/D South—I 
Ulsoor Telephone Cxchange 
Bangajor,-560 008, 

Smt. K. Sharada 
Section Supervisor (o) 
Jayanagar Telephone Exchange 
(Indoor), Bangalore—il. 

Smt. K. Sherada 
Section Supervisor (a) 
Works Accounts Section 
Telecom Building 
Bangalore-560 001, 

Set, Sherecia R. Bhatt 
Section Supervisor (a) 
Plalleewara. 0/0 *st 
15th Croe8,Sampige Road 
Bengal or*-55. 

35. Smt. Suvarna Seahagiri 
Section Supervisor (0) 
Stronger Pig., Amenity Block 
CMX Compound, Bangaiors1. 



H 

- 
Smt. K. 

Section Supervisor (0) 
0/p Aestt. Engineer 
lelex, CD-Il, 
467t, Lalbagh Road 
Suätumanagar, 
B9 f!%galore...27 

Smt. IndIra Jayarsman 
Section Supervisor (0) 
General Section 
Coporat Ion Bank Building 
S.C. Road 
Bangalore...g 

Shri C.S. Pandurenga %Iittaj 
Section 5upervjaor () 
Idoiks Accounts Section 
Telecom Building 
Bangalore_560 001, 

LI 

Smt S. Vijaye1a s j 
Section Supervisor (o) 
0/0 Asett, Engineer 
aynagar CD 
ayanagar Telephone Exchange 

Shri N. Ethiraj 
\ Sctjon Supervisor( 

Building Planning Section 
Amenity Block 
CMX Compound 
Bang alore...1. 

25. Smt. M.R. Ialathj 
Section Supervisor (o) 
Shankarapuram  
0/0 North 

Shankarapuram Telephone Exchag e 
Bang alo...1 9. 

Smt. Bad. Na9arathanaa 
Section Supervisor (a) 
0/0 Asstt. Engineer  
CRW, Yeshwanta pure 

27, Smt. Shailaja Ramachandran 
Sectjo, Supervisor () 
C.S.C. 3ayanagar 
38yanagar Shopping Cempiex 
IV Bloàk, )ayanagar, Sangalor_, 

rI 



I - 

11. Shri I. Sadasivan 
Section Supervisor (o) 
o/o Commercial Of?icer 
New Lines 
Cauvery Bh0van, Bangalore-9. 

0",  
()Shri K.M. Ulhas ROO 

Section Supervisor (0) 
Vigilence Cell 
9/0 General Manager 
Telecom District 
K.G. Road, Bengalore-9. 

Shri !'lohd. Samiullah 
Section Supervisor (0) 
0/0 Asstt. engineer 
Building Planning 
Amenity Block 
C.M.X., Bangalore-1. 

-I,  

Shri P.B. 3agmohan 
Section Supervisor (0) 
0/0 A.0.T.R,(R) 
Swathi Complex 
Bangalore-21. 

Shri S. Narasirnha Hojia 
Section Supervisor (o) 
0/0 Aastt. Engineer 
Trunks Admn. Basaveswara 
Circle, Bangalora-.1 . - 

Shri 0. ananda Kumar 
Section Supervisor (a) 
0/0 A. 0.T.(R) 
Swathi Complex 
Bangalore-21, 

Shri M. Subramanian 
Section Supervisor (0) 
0/0 A.0,T.R.(C) 
Mahaveer Complex 
K.G. Road, Bang8lore-9. 

()Shri K.M. Naziruddin 
-" Section Supervisor (0) 

Cash Section 0/0 General 
Manager, Telecom District 
K.G, Road, Bangajore_9. 

IL 

19, Shri C. Poostamy 
Sect ion $u$rvieor 
0/0 AOTR (R) 
Swathi Complex, Bangalore-21. 

r • 

I 
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Ttx.G'neral Paflger 
8angelore.Teleoom District 
Chmber. of Commerce Building 
K.G. Road, Bangalore-9. 

The Chief General manager 
Karnatake telecom Circle 
Mazuthj Complex 
0//s Tribhuvan Theatre 
Gandhinagar, Bangalore-9. 

Smt. C. Padmavathj 
Section Supervisor (0) 
0/0 A8Stt, Engineer 
Ulsoor, DID South 
Bangalora-560 008, 

5,Smt. Savjthranwna 	. 
• Section Supervisor (0) 	 Jr 

0/0 Asstt. Engineer 	 17 
ayanagar Cabl.e8 (South) 
R.V. Road, Bangalore. 

6, Shrj N.P. Chandraeekherejah 
Seàtion Stipervisox, (0) 
0/0 ILO.T.R.(R) 	 • 	.. 
Swethi Complex 
Bengajore.,560 021. 	 . 	.•• . .•• . . . 

.. 7:Sh1 N. Hutcheiah 
Seótion Supervisor (0) 
A.M. Section, 
0/0 General Nanager 
Telecom District . 
Barigalore-560 009, 

9. Shri V.V. Raghavendra Rao 
Section Supervisor (0) 
0/0 C.0., AMR, Swathi Complex, 
Bangalore.i550 021. 

9•  Shrj B.M. Krishnaiah 
Section Supervisor (5) 
0/0 Asstt. Engineer 	. 	. 	. . 
Trunks. Aden. 	. 
Basaveghwara Circle. 
Barga1ore-560 001. 

10. Shii K. Abdul 3ebbar than 	. . 
Sedtjon Supervjsor.(0) 
0/0 Commercial Officer 
New Lines, Cauvery Bhavan 
Bang8]ore-560 009. 
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CENTRAL ADMINISTRATIVE TRIBIPJAL 

BANALORE BENCHI BANALOR( 

DATED THIS THE THIRD DAY OF AUGL5T, 199 

Prsaenti Hon'ble Shri S. Gurusankaran, M.mber(A) 

Hon'bli Shri A.N. Vujjenaradhys, l9smb.r(3) 

APPLICATION NO.403/1992 

1, Snt. Lsslemme 3acob 
w/o. )acob George 
Section Supervisor 
0/0 DC. (Bldg. Planning) 
Aienity Block, Sangalàre-1. 

Smt, A. Lisha 
Section S1 pervisor 
Net.II Saon 
0/0 G.M.R. '!(AOTRII), 
No.1 A, Platform Road 
Swathi Complex 
Seahadripuram, 	 - - 
Bangalore-2O'-. 

Shri M.A.. 	Govinds Raje 
•• 	.1 	

::••. 

Trunk. Aden., 8asevsswaraCircl.' 	jg 

Bangal6 r.-1.  
4, Shri R. Nagaraja Rao 

.1 
Naj or, 5ector Supervisor 
COñrn.roisl Section 
a/o Area PlanagOr (South) 
N0127/3 9  Bull Temple Road 
Rangalore-19. 

S. Set, Padma Balaramu 
Section SuperviBor (s) 
AOTR -19  0/0 General Manager(R) 
Plet form Road, Seehadripuram 
Banqalore-20, 

6. Smt.P.3. Geetha 
Section Supervisor (Supervisory) 
A&P, 11-B (Leave)'MGR&HQ 
0/0 General Menagir 
Telecom Diet. Bengalor.-9. 

( Shri jq. Naray.neswamy, Advocate) 

applicant. 

p 

vs. 

i. The ibion of India 
I 
I 	rep, by it. Secretary 

Geptt. of Telecommunications 
t 	 Riietry of Communications 

I 
•- 	Sanchar Bhavan, New Delhi-lID 001. 

L 
'A N 

S  

. 5- 	- 	 •. . 	 5- 	 ... - 



B/GALO1E BENCH 

:ecôndFl6& 
Commercial Complex, 
Indlrdnagar, 
Bangalore-560 038. 

.• 	 Dated:- 30MAR '1994 
29IL 

IN 
APPL1CATIQ\ LMBF.A: 	_J.29?. 

APPLP'1TS 	 BrspjDENTs. 	- 

Smt.Leelamma Jacob and Five Others VSO Sri.N.Vittai,Secretary, 
To. 	1 	1 	 •• • 	Deptt.of Telecom,NDelhi and 

tWW others. 	/ 

1. - Szi.M.Narayanaswamy,Mvocate, 
Np.844,Upstairs,Fifth Block, 
llth-G-Main,Raj ajinagar,. 
Bangalore-560 010. 

2 	The General Manager, 
Bngalore Telecom District, 
Chamber of Commerce Building, 
K&npegowda Road,Bangalore-9. 

3. 	Sri.M.S.Padrnarajaiah,Sen&or Central 
Gvt.Stng.Cóunsel,High Court Bldg, 

Bangalore_1. 	•. 

Subject:- Fbrwarding- f ccpie o the Orders passed by the 
Central admi.nisrati'ie Tribunal, Bangalore. 

Please find enclosed herewith a copy.of the DER/ 
STAY DER/TERIM ORDER/, passed by this Tribunal in the above 
mentioned aplication(s) on_ 21st March,1994. 

S .  

• 	DEPUTY REGISTKARj1 
I 	 '• 	• 	JUDICIAL BRCHES. 	- 

gflL* 



ORIGINAL APPLICATION NO.403/92 

NAY, THE TUENTY FIRST DAY OF IIARCH, 1994 

Shri. V.Ramakrishnan, 	tember (A) 

Shri A.N.Vujjanaradhya, member (J) 

 

 

 

Smt. L:eelamma Jacob, 
i/o Ja:cob George, 
qtged47 years, 
T.0.A.(Gen), Grade-Il 
Office of the C.S.E., 
(amaraja Road, 
Bangalore-560 001. 

Smt. A.Usha, 
D/o ii.Asuathnarayana Rao, 
.ged 47 years, 
T.[.Pt.(Gen), Grade-Il, 
9ffice of the C.S.C.,. 
Jo.1-A, Platform Road, 
wathi Complex, 
eshadripuram, 

Banqalore-560 020 

Sri 19..Govindaraju, 
S/o 1l.!%ppala Raju, 
ged 46 years, 

1.O.A.(Gen), Grade-IT, 
OfficeoP the C.S.C., 
eshuantpur , . 	 S  

Fo.33 9 Pipline Road, 
Behind Corporation Complex, 
9anoalore_560 002. 

Sri R.Nagaraja Rao t  
fajor, 
T.O.A. (Gen), Grade-Il, 
Office of the •C.S.C. City, 
46/E 9  Lalbagh Road, 
6an:a1ore-560 027. 



Smt.Padma Balaraju, 
U/o Balaramu, 
Aged 48 years, 
T.O.A.(Gen), Grade— Il, 
Office of the Area manager South, 
Bull Temple Road, 
Bangalore-560 010. 

Smt. P,J.Geatha, 
major, 
T,6.A.(Gen), Grade—Il, 
Office of the C .S.C. Central, 

x Mahaveer Comple, 
K. C .R oad, 
Bangalore-560 oo. 	 Complainants 

Advocate by Shri M.N.Swamy. 

Versus 

1 • 	Sri N,Vittal 
Secretary, 
ministry of Communications, 
Department of Telecommunications, 
Union of India, 
Sanchar Bhavan, 
New Delhi—hO 001. 

Sri N,S.Ramachandran, 
General manager, 
Bangalore Telecom District, 
Chanmber of Commerce Building, 
K. C. Road , 
Bangalore-560 009. 

Sri Jithendra flohan 
ChiefGeneral manager, 
Karnataka Telecom Circle, 
No.1 Old Madras Road, 
Bangalore—.560 008. 	 ...Respondents 

Advocate by Shri M.S.Padmarajaiah, S.C.G.S.C. 

ORD ER 

Shri V,Ramakrishnan, member (&) 

e have heard Shri M.S.Padmarajaiah, the learned 

standing counsel, who now states that the directions of 

this Hon'ble Tribunal have been complied with by the 

department and produces a copy of the order dated 

18.3.94 which is taken on record. Ps copy of the same 
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• 
has also been furnished to the applicant's counsel Shri 

.N.Swamy. Shri M.NSwamy states that the department had 

substantially complied with the directions of this Tribunal 

excepting for payment of arrears of pay and allowances 

from the dates of their promotion, which was also one of 

the directions of thisTribunal. Shri Suamy submits that 

there is no reference in the reply statement or in the 

order 4bout the time limit for the payment of arrears 

of pay 1and allowances. Shri Padmarajaiah gives an 

assurance that the department will pay the arrears of 

pay and allowances within a period of three months. As 

the department has already ascertained the dates on 

which the juniors to the applicants have been promoted 

(which us not in dispute) and have issued necessary 

orderspromoting the applicants, there should be no 

diffictlty in calculating the arrears due to the appli-

cants flowing from the orders dated 18.3.94. We are 

of the view that one monts time should be adequate 

for the purpose. Accordingly time is granted for pay—

ment of arrears of pay and allowances not later than 
A 

30.4.1994. 

2. 	IThe Contempt Petition is disposed of accordingly 

and the alleged contemners are discharged subject to 

compliance of the directions regarding payment of 

arrear of pay and allowances. 

- 	- 
1• 	 ':_ 

\(A\N.VUJJANARA0HYA) 
ME1BER () 

LU 

)/ 

Gaja 

TRUE CO? ( 
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- riiSHNAN) 
E1IB ER (A) 

SEC1%O 	%C 

fl1M- 	
Th 


